PUBLIC ANNOUNCEMENT

(Insolvency Resolution Process for Corporate Persons) Regulatlons 2016)

| FOR THE ATTENTION OF THE CREDITORS OF TRICHY-THANJAVUR EXPRESSWAYS LIMITED|
RELEVANT PARTICULARS

1] Name of corporate debtor | Tnichy-Thanjavur Expressways Limited

2| Date of incorporation of corporate debtor; 13 Apr 2006

3| Authority under which corporate debtor} Registrar of Companies - Hyderabad
| is incorporated / registered

4| Corporate Identity No. / Limited Llablllty U45200TG2006PLC049815

Identification No. of corporate debtor

5| Address of the registered office and| Plot No.1129/A, Road No.36, Hitech City Road,
principal office (if any) of corporate debtor| Jubilee Hills Hyderabad-500033, TG-500033, IN}

6| Insolvency commencement date in| 22 Aug 2023 (Order made available on 24
respect of corporate debtor ' Aug 2023)

7| Estimated date of closure of insolvency| 18 Feb 2024

resolution process

8/ Name and registration number of the| Raghu Babu Gunturu

insolvency professional acting as interim | 1BBI/IPA-002/IP-N00025/2016-17/10053
resolution professional | AFAis Valid upto 3 Nov 2023

9| Address and e-mail of the interim raghu@ezresolve.in

resolution professional, as registered|

with the Board

10] Address and e-mail to be used Tor| Trichy-Thanjavurexpressways(@ezresolve.in
correspondence with the interim|

resolution professional

11} Last date for submission of claims |7t Sep 2023

12 Classes of creditors, if any, under] NA
clause (b) of sub-section (6A) of|
section 21, ascertained by the interim|
resolution professional

13 Names of Insolvency Professionals identiﬁedi; NA
}to act as Authorised Representative of credi-|
itors in a class (Three names for each class) |

14/ (a) Relevant Forms and | (a) https://ibbi.gov.in/en/home/downloads
(b) Details of authorized representatives| (b) Not Applicable
|are available at:

Notlce is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the TRICHY -
THANJAVUR EXPRESSWAYS LIMITED on 22nd August 2023.
The creditors of TRICHY-THANJAVUR EXPRESSWAYS LIMITED are hereby called
upon to submit their claims with proof on or before 7thSep 2023to the interim resolution
professional at the address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All}
other creditors may submit the claims with proof in person, by post or by electronic means.
A financial creditor belonging to a class, as listed against the entry No.12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed]
against entry No.13 to act as authorised representative of the class [specify class]in Form CA.
Submission of false or misleading proofs of claim shall attract penalties.
Raghu Babu Gunturu
Interim Resolution Professional
TRICHY-THANJAVUR EXPRESSWAYS LIMITED
Date: 26th Aug 2023 Registration No: IBBI/IPA-002/IP-N00025/2016-17/10053
Place: Hyderabad Authorisation for Assignment Valid till 3 Nov 2023
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FINANCIAL EXPRESS

CIN : L25209TG1984PLC005048
Registered Office Address: # 1-2-288/6/4, Domalguda, Hyderabad —500029
Phone:040-23545939, Fax: 040-23544909, Website: www.salguti.com,
email: salgutiindustries@gmail.com, cssalgutiindustries@gmail.com

NOTICE TO MEMBERS
Notice is hereby given thatttre=38“-Ammuat-Gemeratitecting of Salguti Industries
Limited will be held on Saturday, the 23rd day of September, 2023 at 12.30 P.M
through Video Conferencing (“VC”) / Other Audio-Visual Means (“OAVM”)
Pursuant to MCA and SEBI had issued various circulars directing Companies to
send notices of Annual General Meeting along with Annual Report 2022-2023 only
by email to Members and other entitled persons whose email IDs are registered
with Company/RTA or Depository Participants (DP), therefore please note that the
members who have not provided their email address will not be able to get the 38"
Annual General Meeting Notice and Annual Report for 2022-2023. However, it will
be available on the Company Website (www.salguti.com) and the BSE Website
(https://lwww.bseindia.com/).
The Book Closure for AGM from Saturday, 16" September 2023 to Saturday, 23
September 2023 (both days inclusive). E-voting Starts at 10.00 a.m. on 19th
September 2023 (Tuesday) and will end at 5.00 p.m. on 22nd September 2023
(Friday).
In case of any queries, the Members may Contact the Company at the Registered
Office Address given above. For SALGUTI INDUSTRIES LIMITED
Sd/-

S Vishnuvardhan Reddy

Managing Director

Date: 24-08-2023

Place: Hyderabad
MEDINOVA DIAGNOSTIC SERVICES LIMITED
CIN: LES110TE1 203PLE01 5461
Reqgd. Off.; H. No. 7-1-58, Unit No. 1 7 Fiat No. 301, 3d Fioor,
Amrutha Business Complex, Amesrped, Hyderabad 300016, Telangana
Phane: (40 - 23813281, Website: waw. medinavaindia.com,

Email il: cs@mmedinovaindia.com
NOTICE OF 30" ANNUAL GENERAL MEETING, RECORD DATE AND
E-VOTING INFORMATION TO THE SHAREHOLDERS

NOTICE is hereby given that the 30" Annual General Meeting (AGM) of the
members of Medinova Diagnostic Services Limited (“the Company”) will be held
on Monday, the 18" September 2023 at 03:00p.m. IST through Video
Conferencing (“VC")/Other Audio Visual Means (“0AVM™) in comgpliance with all
the applicable provisions of the Companies Act, 2013 and rules made thereunder and
the Securities and Exchange Board of India (Listing Obligations and Disclosure
Requirements) Regulations, 2015 read with all applicable circulars on the matter
issued by the Ministry of Corporate Affairs "MCA") and the Securities and Exchanpe
Board of India (SEBI), to transact the business sef out in the Notice of AGM. Members
attending the AGM through VC/OAVM shall be reckoned for the purpose of quorem
under Section 103 of the Act

In compliznce with the relevant circulars, the notice of the AGM and the standalone
and consolidated financial statements for the financial year 2022-23, along with
Board's Report, Auditors' Report and other documents required to be attachad there
to {i.e. Annual Report 2022-23) have been sent on 25" August, 2023, through
glectronic mode to those Members whose email IDs are registered with the Ragistrar
& Transfer Agent (RTA) of the Company or Depositories. The aforesaid documents
are also on the website of the Company al www.medinovaindia_com website of
MNSDL, at www.evoling.nsdl.com and websiles of the stock exchange ie. BSE
Lirmited at woww. bseindia. corm.

Instruction for remote e-voling and e-voting during AGM:

The Company is providing to its members faciity to exercise their fght to vate on
resolutions proposed 0 be passed at AGM by electronic means (“e-voling”).
Members may cast their voltes remotely, using the electronic voting system of NSDL
on the dates mentioned herein below (*remote e-voting”). Further, the facility for
woting throwgh electronic voting system will also be made available at the AGM
("Insta Poll") and members attending the AGM who have not cast their vote(s) by
remaote e-voting will be able to vote at the AGM through Insta Poll. The company has
gngaged the services of NSDL as the agancy to provide a-voting facility

Information and instructions including details of wser id and password refating to e-
voting have been sent to the members through e-mail. The same Bogin credentials
should be usad for attending the AGM through VC / DAV

The manner of remofe e-voting and voting by Insta Poll by members holding shares in
dematerialized mode, physical mode and for members who have not registerad their
gmail addresses is provided in the Notice of tha AGM and is also available on the
website of the Company www.medinovaindia.com, website of NSDL | a
www.evolting.nsdl.com and websites of the stock exchange (e, BSE Limited at
www.bseindia.com.

The remote e-voling facility will be available during the following voting period
Commancement of remota e-voting: 3:00 a.m. on Thursday, 14th September 2023
End of remote e-vating: 5:00 p.m. on Sunday, 17th September?023.

The remate e=-voting will not be allowed beyond the atoresaid date and time and the
remote e-voting module shall be forthwith disabled by NSOL upon expiry of the
aforasaid period.

A person, whose name is recorded in the register of members or in the register of

beneficial owners maintained by the depositories as on the cul-off date, i.e.,

September 11, 2023 only shall be entitled to avail the facility of remate e-voting

or for participation at the AGM and voting through Insta Poll.

Manmner of registering / updating email addresses is below:

a) Members holding ghares in physical mode and who have not registered /updated
their email address with the Company are requested to register’ update the same
by writing to the Company's KTA, with details of folio number and attaching a seli-
attested copy of PAN card at xlfiehdi@gmail.com .

b} Members holding shares in dematerialized maode who have not regisierad their
g-mail addreésses with their Depository Participant{s){DPs) are requested to
reqister/ update their email addresses with the DPs with whom they maintain their
demat accounts.

;) After due verification, the NSDL will forward your e-vofing login credentials to
your registered email address.

Any person who becomes a member of the company after dispatch of the Notice of

the AGM and holding shares as on the cut-off date may obtain the Liser Id and

password in the manner as provided in the Notice of the AGM, which is available on
company’'s website and NSDL website.

such members may cast their votes using the e-voting instructions, in the manner

specified by the Company in the Notice of AGIM

The members who have cast their votels) by remote e-voling may also atiend the

AGM but shall not be entitled to cast their vote(s) again at the AGM.

The procedure for remote e-valing 15 availabls in the Motice of AGM. In case of any

query relating to e-voling, members may refer to the “Hefp” and "FALS™ available at

the download secton of www.evoting.nsdl.com or call on 022 - 4886 7000 and

022 - 2499 7000 or send a request to evoting@nsdl.co.in

For MEDINOVA DIAGHOSTIC SERVICES LIMITED

NAGARNAR STEEL PLANT SCRIPT
HISTORY -
Nagarnar Steel Plant has achieved
the feat of producing its final product,
HR Coil, - 9 days after the production |
of hot metal. '
An elated Amitava Mukherjee, acting & ™"
CMD and Director Finance of NMDC, :
who along with other functional =~ ¢
directors of the company arrived for f

the event, expressed satisfaction in o
fulfilling NMDC's commitment to

Bastar. "For over six decades, we had

il

dream areality," said Mukherjee.

hot strip mill)—in such a short period of time.

senior officials; and trade union representatives.

been playing a pivotal role in the domestic steel market as a supplier of quality iron ore.
With today's development, we emerge as the newest entrantin the domestic steel market
and have put Bastar on the steel map. NMDC joins the coveted league of Indian steel mak-
ers. This is the fulfiiment of a dream that the local community of Bastar has long looked
forward to. It gives me immense pleasure to have fulfilled our commitment to make their

On August 12, Mukherjee blew out Nagarnar Steel Plants' blast furnace and set the ball
rolling for the final commissioning. It may be mentioned that the pace of commissioning
had gathered momentum in the recent past under Mukherjee's leadership, and the
Board had been constantly visiting Nagarnar to sort out bottlenecks, motivate the team
towards their goal, and highlight the significance of adherence to safety norms. Industry
veterans remarked that it is a rare feat to commission three critical units in the hot
zone—the blast furnace, the steel melting shop, and the mills (the thin slab caster and the

This historic event unfolded in the presence of K Praveen Kumar, Executive Director and
Head of Nagarnar Steel Plant; Sanjay Kumar Verma, Director (Comm.) and Additional
Charge Director (Technical) of MECON; Neeraj Kumar, Executive Director of MECON;
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GLOBAL APPLAUSE FOR AVERA'S
SUSTAINABILITY INITIATIVES

The British Deputy High
Commissioner, Gareth Wynn Owen's
visit to AVERA, is a step forward in fos-
tering sustainable electric mobility in
the UK. This visit not only bolsters the
ties between the UK and India but
also propels a positive momentum res-
onating with shared aspirations.

Dr. Venkata Ramana, Founder and
CEO of AVERA, expressed his enthusi-
asm, stating, "The visit by Mr. Owen to

AVERA has infused us with confidence and optimism, propelling us towards entering
the UK market. AVERA remains resolute in our mission to forge an intelligent, clean,

and green mobility ecosystem, empowering all to move, connect, and thrive

ment of CHANDRAYAAN-3."

sustainably. Our dialogues on future collaborations, set against the backdrop of the
impending trade agreement, hold immense promise for both nations. Additionally, I'm
proud to highlight India's significant achievements, including the latest accomplish-

As AVERA's global footprint expands, its dedication to sustainable mobility remains
unwavering. Chandini Chandana, Co-Founder of AVERA, further emphasised the evolv-
ing landscape of UK-India relations, bolstered by the positive outcomes of Owen's visit.

The much-anticipated trade agreement kindles hope for collaborative growth, with

promising opportunities on the horizon.
The interactive session served as a conduit for delving into sustainable mobility, future
technologies, and India's remarkable adaptability. The spotlight was the triumphant

launch of the VINCERO Electric Scooter, lauded by Owen for its alignment with the UK's

partof the meeting.

presided over the programme.

year.

BANK OF MAHARASHTRA CONDUCTS STRATEGIC
MEETS IN BENGALURU

Bank of Maharashtra, a premier public sector bank in
the country, is holding strategic meetings with various
key departments and stakeholders in Karnataka state
to leverage its services through its wide network of
branches in the state. Executive Director A.B.
Vijayakumar, Bank of Maharashtra, led the strategic
meetings with top government officials of the state
spearheading various key departments. Y. Srinivas, Zonal Manager and Deputy General
Manager, Bank of Maharashtra, Bengaluru zone, along with the bank's team, were also

Later, the bank organised a Financial Inclusion Outreach Programme in Bengaluru to
mobilise applications as well as foster financial outreach amongst the unserved and
underserved. This event was in line with the activities planned for AKAM (Azadi Ka Amrit
Mahotsav) Anchor Month. A.B. Vijayakumar, Executive Director, Bank of Maharashtra,

sustainable goals. This launch seamlessly fuses AVERA's dedication to environmental
consciousness with its standing as a pioneer in eco-friendly transportation solutions.

environment,

115 sanction letters from SHG, Mudra, and PMSVANidhi were distributed among the
borrowers. Vijayakumar guided the customers through various government schemes
(Mudra, SUI, PMJJBY, PMSBY, etc.) and responded to their queries and doubts. He further
explained the benefits of digital transactions, especially under PMSVANidhi, through
which the digitally active vendors could avail of an incentive benefit of up to Rs 1200 per

accomplish this goal.

LICHYD APPLAUDS ISRO's MOON MISSION SUCCESS

LK Shamsunder, Zonal Manager, Hyderabad Zone, applauds the
ISRO on the successful landing of Chandrayan-3 this week.

In a message released by his office, he stated that Vikram Lander,
by overcoming all the challenges, had made a successful landing,
and that was a proud moment for every citizen of the country.
"Four years after success eluded India and ISRO, S. Somnath,
Chief of ISRO, and his team have made history with the successful
landing of Vikram in the south polar region of the lunar surface", he added.

Shamsunder congratulated all the scientists and others who worked relentlessly to
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MIDHANI'S CONTRIBUTION TO CHANDRAYAAN: 3
Mishra Dhatu Nigam Limited (MIDHANI) and ISRO
partnership spans over four decades. As suggested
by MIDHNAI's press note released in the background
of India's successful Moon mission, MIDHANI's
materials were used from the first launch of ISRO,
including the current launch. This association will
continue to work for ISRO's ambitious Gaganyaan
mission and other futuristic programmes.

For India, the Chandrayaan-3 mission is important to
conduct scientific experiments to study the moon's
including its history, geology, and

potential
for resour-
ces. Through this mission, India will not only
access a wealth of knowledge about the lunar
surface but also its potential for human
habitation inthe future.

MIDHANI products of cobalt base alloys, nickel
base alloys, titanium alloys, special steels, and
investment castings are used in LVM3-M4 liquid
engines, nozzles for liquid stages, gas bottles,
thrusters, cryogenic upper stage components,
rocket motor casings, and propellant tanks that
carry Chandrayaan 3 payloads.

The special metals and alloys made by MIDHANI
are also used in Chandrayaan 3. The ultra-high-
strength steel strips made by MIDHANI are used
in the propulsion module of the lander
separator band. Titanium rings, bars, and
blocks for the Rambha and Chaste payloads of
the lander.

DOOR NO.11-4-2763, SIMHADRT SQUARE,KANITHTROAD, |
GAJUWAKA, VISAKHAPATNAM, AP, 530026
Email Id — br0959@sib.co.in

"'*1"”* Bank

Gold Auction for Mortgages at Bank

Whereas, the authorized officer of The South Indian Bank Ltd., issued Sale notice(s)
calling upon the borrower to clear the dues in gold loan availed by him. The borrower
had failed to repay the amount, notice is hereby given to the borrower and the public
in general that the undersigned will conduct online auction of the gold ornaments
strictly on  “As is What is Basis” & “Whatever there is Basis” & “Without recourse
Basis”. The auction will be conducted online through https://egold.auctiontiger.net on
29-08-2023 from 12:00pm to 03:00pm for the borrower accountnumber

Weightof |  Gold loan
Sl Gold loan Pledged Gold Pledged Amount
account Name iah .
no umber date | (gross weig inRs
in grams)
1 10959653000001952 | NAKARABOINABALAJI | 24-01-2023 15.00 48000/-
2 10959653000001953| NAKARABOINABALAJI | 24-01-2023 56 18000/-

Sd/-

Hansra] Singh

Place: Hyderabad Company Secretary

Date: 25.08.2023 M. No. F11438
indianexpress.com
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Please contact e-Procurement Technologies Limited (Auction Tiger) on 6352632523 /
9023724780 for more informatijga

Sd/- Manager, th Indian Bank Ltd,

RELEVANT PARTICULARS
] Name of corporate debtor | Trichy-Thanjavur Expressways Limited

2i Date of incorporation of corporate debtor| 13 Apr 2006

3/ Authority under which corporate debtor; Registrar of Companies - Hyderabad
is incorporated / registered

4| Corporate Identity No. / Limited L|ab|||ty U45200TG2006PLC049815
Identification No. of corporate debtor

o| Address of the registered office and; Plot No.1129/A, Road No.36, Hitech City Road,
principal office (if any) of corporate debtor| Jubilee Hills Hyderabad-500033, TG-500033, IN}

6/ Insolvency commencement date in} 22 Aug 2023 (Order made available on 24
respect of corporate debtor Aug 2023)

7| Estimated date of closure of insolvency| 18 Feb 2024
resolution process

8| Name and registration number of the| Raghu Babu Gunturu
insolvency professional acting as interim| 1BBI/IPA-002/IP-N00025/2016-17/10053
resolution professional | AFA is Valid upto 3 Nov 2023

9|Address and e-mail of the interim:raghu@ezresolve.in
resolution professional, as registered
with the Board

Address and e-mail o be used for| Trichy-Thanjavurexpressways@ezresolve.in
correspondence with the interim
resolution professional

1

O

—

11]Last date for submission of claims :_7th Sep 2023

12 Classes of creditors, if any, under] NA
clause (b) of sub-section (6A) of
section 21, ascertained by the interim
resolution professional

13|Names of Insolvency Professionals identified| NA
to act as Authorised Representative of credi-
tors in a class (Three names for each class) |

14/ (a) Relevant Forms and | (@) https://ibbi.gov.in/fen/home/downloads
(b) Details of authorized representatives| (b) Not Applicable
are available at:

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the TRICHY -
THANJAVUR EXPRESSWAYS LIMITED on 22nd August 2023.
The creditors of TRICHY-THANJAVUR EXPRESSWAYS LIMITED are hereby called
upon to submit their claims with proof on or before 7thSep 2023to the interim resolution
professional at the address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.
A financial creditor belonging to a class, as listed against the entry No.12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class [specify class] in Form CA.
Submission of false or misleading proofs of claim shall attract penalties.
Raghu Babu Gunturu
Interim Resolution Professional

TRICHY-THANJAVUR EXPRESSWAYS LIMITED
Registration No: IBBI/IPA-002/IP-N00025/2016-17/1(
Authorisation for Assignment Valid till 3 Nov

p: 26th Aug 2023
2% Hyderabad

k

BANKA BIOLOO LIMITED

R/o : A 109 Express Apartments, Lakdi ka Pool, Hyderabad - 500004.
C/o: 5 floor, Prestige Phoenix, 1405, Uma Nagar, Begumpet, Hyderabad - 500016
+91 7780301502 « info@bankabio.com « www.bankabio.com ¢
CIN: L90001TG2012PLC082811
NOTICE

NOTICE is hereby given that the 11 Annual General Meeting (AGM) of Banka BioLog
Limited is scheduled to be held on Monday, 25 September 2023 at 3:00 PM through video
conferencing (VC)/other audio-visual means (OAVM), to transact such items of business
as set out in the Notice calling the said AGM. Notice will be sent to the shareholders of
the Company through electronic mode along with the Annual Report for the FY 2022-23
whose email addresses are registered with the Company/Depositories/RTA.

» The meeting will be conducted through VC/OAVM only, in compliance with the applicable
provisions of the Companies Act, 2013 and in accordance with General Circular No
14/2020, 17/2020, 20/2020, 02/2021, 02/2022 and 10/2022 dated 8 April 2020, 13 April|
2020, 5 May 2020, 13 January 2021,5 May 2022 and 28 December 2022 respectively
issued by the Ministry of Corporate Affairs (‘MCA Circulars’) and Circular Nos.SEBI
HO/CFD/CMD1/CIR/P/2020/79,SEBI/HO/CFD/CMD2/CIR/P/2021/11, SEBI/HO/
CFD/CMD2/CIR/P/2022/62 and SEBI/HO/CFD/PoD-2P/CIR/2023/4 dated 12 May
2020, 15 January 2021,13 May 2022 and 5 January 2023 respectively issued by Securities
and Exchange Board of India (‘'SEBI Circulars’). The AGM Notice and the Annual
Report will also be uploaded on the Company’s website www.bankabio.com; website of
stock exchange www.nseindia.com; and on the website of Big share (“RTA& E-voting
facility provider”) https://ivote.bigshareonline.com.

» Shareholders whose email addresses are not registered with the depositories/ company
may please contact and validate/ update their details with their Depository Participant(s
or with the Company by writing an email to cs@bankabio.com.

» The Company has providing remote e-voting facility for the business to be transacted
atthe AGM. A person whose name is recorded as shareholder as on the cut-off date
i.e. 18 September 2023 shall be entitled to avail the facility of remote e-voting or
e-voting during the AGM. For further details, shareholders may refer to the section on
“e-voting” in the Notice of AGM.

» Shareholders are requested to carefully read all the Notes set out in the Notice of the
AGM and in particular, instructions for joining the AGM, manner of casting vote through
remote e-voting or voting during the AGM.

Further, shareholders may contact Ms. Archana Arigela, Company Secretary & Compliance
Pfficer, for any matter connected with receipt of Notice and Annual Report by writing an

ail to cs@bankabio.com By order of the Board

Sd/-
Archana Arigela

e : Hyderabad
Company Secretary and Compliance Officer

: 25-08-2023

[A THIWS HERITAGE FINLEASE LIMITED

Pl ' No 83, Survey no. 43 to 46 & 48, Dwaraka Summit,
wvuri Hills, Hyderabad, Telangana- 500033, India.

PORRESSION NOTICE RULE - 8 (1) (FOR IMMOVABLE PROPERTY)
WHEFRWRS, The undersigned baing the Authorised Oificer of the Heritage

mited, Plot No. 83, 2nd Floor, Dwaraka Summit, Kavuri HH'I
d, THanganl E{HJI]EE- undar (he Sacurtization and Heasonsiruction
| Assels and Er1rnrcte-m+'.'.-1t ol Securlty Interest Acl, 2002 (Mo.3 of

20027 & n exgrcisa of the powears conlerred under section 13 (12) read with
Rula 3 ofhe Secunty Intorest (Enforcament) Rules, 2002 issued a Demand
MNotce dild 31052023 calling up on the borrower(s!: 1) Savithra General
and Kir Proprietor Sri Varamganti Raj Kumar, S'o Lata V. Magesh, 1-

ira. Deekshakunia, Mekkonda Mandal, Warangal Rural District

TELAM: A-506122. (2) Sri Varamganti Rajkumar, S/o Varamganti Nagesh
1-138, P gra, Deskshakunta Nekkonda Mandal, Warangal Rural District

A 506122, To repay the amount ||'|ur‘|[|r_'|n|.'rr_1 N e NOUCE Deeng
/= [Rupeas Thirty Six Lakh Ei Twa Thou-sand Thraa
Fm'lr Three Only) as on 30.0 E 23 and furiher inleresi al
ale with effect from 31,05.2023 with incidental aXpenses, cosis
wilhin 80 days rom the date of recept of tha sad natica

F having lailad to rapay the amouni, notos is hersby gvan 1o tha
d the public in general thal the undersigned has faken possassion
riy described herain below in exercise of powears conferred on him
saction (4) of Section 13 of Act read with Rule 8 of the Secunty
cement) Rules, 2002 on this the 22nd day of August of the year 2023,
arguaraniar mn partcular and public i genaral 15 hisreby cautioned
with the propery and any dealings with the propery will be Subpsdc
ge of the Herilage Finlease Limited Hyderabad, for an amount of
343/~ (Rupees Thirty Six Lakh Eighty Two Thousand Three
and Forty Threa Only) as on 30.05.2023.and further imeres! at
al rate with eflect from 31.05.2023 with incidental expenses, cosls,

ower's attention is invited to provision of sub-section (8) of section 13
i, in respact of time available, to redeam the secured assels.
RIPTION OF IMMOVABLE PROPERTY : RCC. Rool residential house
pun piace baanng gram panchayath H.MNo.2-138, admeasunng 242 00
Brds o 202,34 5. Meters, R.G.C. Plinth area 402 5q. Faet, in Ward
situated at Panikara Village, Nekkonda Man-dal, Warangal Rural District
ing in the name of Sri Varaganti Raj Kumar S/o Late Nagesh, vide GIFT
D NO.4500/2021 Dated 15.11.2021, in the Joint Sub Registrar Office of

rasampel. Boundad by: East : GF Huaﬂ Waesl : Housa of B.Hanumanthu
rth - Housa of B Saammaiah, South | R&B Road, (NMarasampel bo Nekkonda)

Date : 22-08-2023 Authorized Officer
Place : Hyderabad HERITAGE FINLEASE LIMITED

HERITAGE FINLEASE LIMITED

Plot No 83, Survey no. 43 to 46 & 48, Dwaraka Summit,
Kavuri Hills, Hyderabad, Telangana- 500033, India.

POSSESSION NOTICE RULE -8 (1) (FOR IMMOVABLE PROPERTY)

WHEREAS, Tha ulldarmartﬂd baing the Authorised Officer of the Herla
Finlease Limited, Plol No. 83, 2nd Floor, Dwaraka Summil, Kavuri Hills,
Hyderabad, Telangana-500033, under the Sacuntization and Heconsiruchon
of Financial Assels and Enforcement of Security Imterest Act, 2002 (No.3 of
<D02) and in exercise of the powars confermad under sachion 13 (12} read with
Rula 3 of the Securly Interast (Enforcamant) Rules, 2002 ssued a Damand
MNotce daled 31.05. 3 calling up on the borrowear(s); 1) Rohit Enilrpfim
Door MNo.3-232 Pasranagaram, Govindarao Pet Mandal, Mulugu District
Telangana. PIN-508347, Maoblle No. BE393005652, BOA5029815. (2) Stephen
¥.o/0 Inna Heddy, 3-237, Pasranagaram, PASHA, Gowndaraopet Mandal
Mulugu Disirict. PIN-508347. (3) Penlareddy Joe Rohith, 5o Stephan Haddy,
3-237, Pasranagaram, PASRA, Govindaraopet! Mandal, Mulugu District PIN
S06347 To repay tha amount mantionad in the notlice being Rs.73,08,.807/-
(Rupess Seventy Throe Lakh Six Thousand Eight Hundred and Seven Only)
as on 30.08.2023.and further Inleres] al confraciual rate with affect nom
31.05. 2023 with incsdental axpanses, cosats, charges aic within 60 days from
tha date ol recalpt of the sakd notice
The borower having lalled to repay the amount, notice is hamby given 10 the
bamowar and the u-:%llr in ganaral that the undersigned has laken poRSESE0N
of e propery descnbed herain balow m exercise of powsrs confemad on hem
under Sub-section (4) of Section 13 of Al read with Rule 8 of the Secunty
Interast Enforcement) Fules, 2002 on this the 22 day of August of the year 2023,
The borrowarguaranior in paricular and public in general is hereby cautioned
not 1o deal with the property and any dealings with the properly will be subjac
io the charge of the Heritage Finlease Hyderabad, for an amount ol
Rs.73,06,807/<{Rupees Seventy Three Lakh Six Thousand Eight Hundred
and Seven Only) as on 30.05.2023.and further imerest al contractual rate with
affect from 31.05.2023 with Incidenial axpensas, costs, charges thersan.
The Borrower's allention is mvited to provision of sub-secion (8) of sechon 13
of the Act, in respect of time available, to redeem the secured asseis.
DESCRIPTION OF IMMOVABLE PROPERTY : Residential vacani ploi
admeasuring 200.0 S5q. Yds (167.2 Sq.Mirs] Plot No.15, in RS No.314EA,
JESEA I1GE, AEE. 318E EE. U1, 318,319, 316, 320 Parl, 320/A. SITUATED
al Bommariflu Township, samendigudem village, Yallanki, Ramannapet Mandal
Yadagiri Bhuvanagiri District Telangana, Hegd Sale Deed No.1 754872021
Boundaries:North: Plot No.16. East: Plot No.20, South: Plot No.14, West; 33
Ft Whede Hoad

Date : 22-08-2023
Place : Hyderabad

Authorized Officer
HERITAGE FINLEASE LIMITED

GINZIENE] ANDHRA PRADESH GRAMEENA VIKAS BANK

RETAIL ASSETS AND SMALL AND MEDIUM ENTERPRISES
CENTRALIZED CREDIT CELL{RASMECCC): Ashok Nagar

1st Floor, D.No. 24-49 (A1-B, AIE), Ashoknagar, GHMC, R C Puram-502032

sangareddy dist., Telangana. Email-rasmecasnri@apgvibank.in, Ph: 8332853461
PRIOR TO SALE NOTICE
NOTICE FOR E.H_EDFA.ESEFE-DF ME. EAHTI.I GANGARAJU & MR EMITU HAREI‘IH_U

Hr Baniu Narsimiu Efn Lntshmaluh Bantu, Both residing at: Fiat No: ﬁlﬂ =ixih Flopr EF'.I
HALAJ'S LAKE VIEW RESIDENCY" Nzampat Viflage & GP Bachupaly Mandsl Medchal-
Malkajgin Dislricd, Telangana State - 50032, Also ak H Moo #-32, Masanpalle, Chinlakunta,
Medak. Telengana - 512270, Housing Loan Accownt No: 731403108835,

In terms of the the Securitisation and Reconstruction of Financial Assets and Enforcement of
Security intenest Act, 2002 (hereinafier caled the “AcT), read with rulaz 6,78 & 9 of the Secunty
Interest{Enforcement) Rules, 2002 (hereinafter called the “Rules™),

Pursuand io the possessicn taken of the property on 26M 112021 as descrited below of Mr. Bantu
Gangaraju & Mr. Bantu Marsimiu By the undersigned &3 the Authorised Officer undar the Ack for
recowery of the secured debts of Rs. 30,08, 375 (Rupees Thirly Lakhs Nine Thousand Three
Hundred and Seventy Five only) as on 0600712021 plus further interest. expenses and ofher
charges, sic.. therson APGVE RASMECCC-Ashok Nagar is o inifiate salke proceedings by
publishing Safe Matice, You are pul on nalica for 30 days, on the expiry of which, in case of non-
payment of enfire duss APGVE RASMECCC-Ashok Magar wil finalise ithe sale fo fhe
prospectiee buyer as perterms of publication and provisions of the Act, We furtherwish o inform
you thet if you have an inferesied buyer for the property your buyer is enbiled 1o-puA the bid for
purchase of ihe property s5 per the femms of sake,

DESCRIPTION OF THE PROPERTY BEING S0OLD

All thaf the semi finished FLAT Ma.503 (in Sxth Floor) with 2 bwilt wp area of 1925 Sofeal
{Including comman area) and Car parking, alang with an undévidad share of land admeasuring
3300 Sq ¥ands (Owd of 800 5q.Yards), constructed on Plol Nos. 1,2,3.4 Par(Norh Side), n
Survey Mos. 75 Part, TTPar and T8 Par, of "SR SAl BALATS LAKE VIEW RESIDENCY”, situaled
at Mizampet wiagu & Gran Pan u:ha]rat ared now Elanhu“\ally Mandal, rdan:haj. I'.1a|ka-;||ri Dist.

Sky, East By: D,.Hn ko Sky, West H]l ':||:IE'"I lo Eh\' Boundaries For LAHI:I' North Ej‘ Clpen
Flaca, South By: Flot Mo .4 Par, East By: Maighbours Landg, Wast By: 30-0° Wide Road.

Date: 24/08/2021 Sdi- Authorised Officer,
Place: Ashok Haﬂar APGVE, RASMECCE - Ashok Haﬂ

HYDERABAD
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# MANAPPURAM

Corp Office : Manappuram Home Finance Limited, Third Flocs, Unil Mo, 301 to 315, A Wing, ‘Kanakla Wall Street’, Andiseri-Hurla
Road, Andheri East, Mumbai 400053, Maharashtra. Phone No_: 022-86211000, Website : www manappuramhaomsfin.com

A notice is hereby given that the following borrower/s have defaulted in the repayment of principal and
interest of the loan facility obtained by them from the Company and the loans have been classified as Non-
Performing Assets (MNPA). The notice dated were issued to them under Section 13 {2) of Securitization and
Re-construction of Financial Assets and Enforcement of Securty Interest Act-2002 on their last known
addressas as provided lo the company by them, that in addition therato for the purposes of information of
the said borrowers enumerated below, the said borrowers are being informed by way of this public notice.

MANAPPURAM HOME FINANGE LIMITED

FORMERLY MANAPPURAM HOME FINANCE PVT LTD
CIN - USS9Z3K12010PIC039179
Regd Office : Vid70a (DLD) WIBZEA (NEW) Manappuram House Valapad Thrssur, Kerala GE0567

DEMAND NOTICE

Sr. Mame of the Borrower/ Description of Secured Asset MNPA Date Date of Notice
Mo. Co-Borrower/ in respect of which Interest has sent & Ouistanding
LAM/Branch been created Amount
1 |Bandaru Chandrayudu Survey No, 1858-2, D. No, 9136, 11-08-2023 14-08-2023 &
Bandaru Chandra 3. R. Puram, Near Govt Hospital, Rz, 4,84 413/-

Cherukuri Brahmam Mydukur Gram Panchayat, P.O.
fCOA0COLONS000005001553/ | Mydekur, Kadapa Dist,
Kadappa Andhra Pradesh, Pin; 516172

The above borrower/s are advisad to make the payments of outstanding within period of 60 days from the
date of issuance of notice Ufs. 13 (2), failing which further steps will ba taken after expiry of 60 days from
the date of issuance of notice U/s. 13 (2) dated mentionad abova as per the provisions of Securitization and
Re-construction of Financial Aszetz and Enforcement of Security Interest Act, 2002

Date: 31* August 2023
Place: ANDHRA PRADESH

Sdi-
Authorised Officer
Manappuram Home Finance Ltd

IN THE COURT OF THE XXIX ADDL. CITY CIVIL AND SESSIONS JUDGE AT
BENGALURU
P& 5, C Nod88/2023 (CCH-30)
BETWEEMN: 1. SATHYANARAYANA .5, 3/o. G. R. Sanjeeva Rao, aged about 64 years, Arat
Mo, 1040, 50 Feet Road, Mear Lava Kusha Park, 15t Stage, Kumaraswamy Layout, Bangafum
-560073, 2. KRISHNA RAD. §, 5o, G, R. Sanjeeva Rao, Aged abouwt 62 years, Afat No 541,
De. Rajkumar Road, Shivapura, Dasanapura Hobli Melamangala - 562 123. 3. SHASHIKALA.
5. Dfo. G. R, Sanjesva Rao, Wo. Prakash. 5, Aged about 69 years, Residmg at No.30, 32 8
Maan, 4th Cross, Wysya Bank Cobony, Bengaluru - 560 078 , 4. Mr. NAGARAJ. 5, 5/o. G. R.
Sanjeeve Ren, aged about 59 years, Mo 30, Znd Cross, Ind Main, KGES Layout, ANV 1|
Stage, Mew BEL Road, Bengalurwe - 560 094, 5. KALPANA. 5 0Vo. G R. Sanjeeva Rao, Wio.
late Tikak Kumar, aged about 57 years, A/at Mo, 1040, 50 Faet Road, Mear Lava Kusha Park,
15t Stage, Kumaraswamy Layout, Bengaluru - 560 078, The petitioners M. 1 ta 3 and 5 ana
Represented by their Power of Aftormey Sn Megaraj. 5, 5fo. GR, Sanjeeva Rap ..
PETITIONERS
AMND: MIL ... RESPONDENTS
PUELIC NOTICE
Whereas the above named had mads patition to this Court under Sactson 372 of the INDIAN
SLCCESSION ACT, 1925 for issuance of Succession Certificate in respect of Prabhakar, 5, Pai,
a5 the petitioner Mo, 1 10 5are the siblings end the said Prabhakar. 5 Pai died on 11-06- 2023
Interested parties are hareby called upon to appear in thes Court m parson or by pleader duly
instructad an 10-10-2023 at 11:00 AN to inform to show ceuse against the patitioners
failing wherein the petition will be heand and pass the order accordingly,
SCHEDULE
Item Mo.1: The amount under the fallowing accounts left by Mr. Prabhakar 5 Pai in Bank of
India, J. B Magar Branch, Bangahuru

Sl No.| Type of the Account and their numbers | Scheme Code | Amount in Rupees

[ 1. Savings Bank Account- 8480101 100001649 s8101 1,35,846.00 |
2 Tarmm Deposit- 8413561 10001 786 TOSET 3.29,749.00
3. Terrn Deposit- 8413561 10001903 TD561 1.86,200.22
4, Tarm Deposit- 241 15#1 1E|IZIL12H TOSEY 7 5IZI E‘rﬂ*} o0
B Term Deposit-B41356110002077 TDRG1 15,00,000.00
Total 29,05, 795,22

Item MNo.2: Fized or term Deposits left by Prabhkar 5 Paiwith Chatanya Credit Cooparative
society Limited, Mallestwaram, Bangalore undes Membership Account Mo,37389
Govenunder my hand and the seal of the court, 26-08-2023.

By order of the court, Assistant Registrar, City Civil Court, Bangaiore

Addrass for Service: Mr. PARAMESWARAPPA .C, Advocate
Mo. 573, Shri Shankara residency, ‘B’ Street, East Link road,
3rd Cross, Malleshwaram, Bangalore-56000:3.

AN AR cﬁ CADHCE BALE: ot e a

Kamadhenu Gardenia, 11th Cross,
I B Wilson Gardens, Bangalore-560027,
(A Govt, of India Undertaking)

TEL: 080-22238088,
E MAIL : cb1371@canarabank.com

POSSESSION NOTICE [Section 13(4)] (For immavable Property)

Whereas The undersigned being the Authorized Officer of the Canara Bank
under Securitisation And Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (Act 54 of 2002) (herainafter
refferred o as "the Act”) and in exercise of powers conferred under Section
13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002,
issued a Demand Nofice dated 18.04.2023 calling upon the borower
Sri.Shanmughan E Sundaram o repay the amount mentioned in the
Motice, being Rs. 16,88,257/- (Rupees Sixteen Lakhs Eighty Eight
Thousand Two Hundred Fifty Seven Only) within 60 days from the date of
the said notice.
The Borrower having failed to repay the amaount, notice is hereby given 1o
the borrower and the public in general, that the undersigned has taken
possession of the property described herein below in exercise of powers
conferred on him f her under Section13 (4) of the said Act read with Rule § &
9 of the said Rule on this 28th day of August of the year 2023.
The borrower in particular and the public in general are hereby cautioned not
to deal with the property and any dealings with the property will be subjectto
the charge of the Canara Bank for an amount of Rs. 16,88,257.00/<{Rupees
Sixteen Lakhs Eighty Eight Thousand Two Hundred Fifty Seven Only)
and interest thereon.
The borrower's attention is invited to the provisions of sub Section 13(8) of
the Act, in respect of time available, to redeem the secured assets.
Description of the Immovable Property
House Property:- Itina Neela, Flat No: 1G-252, Ground Floor (Block |)
Land bearing SR MNo-5/3, 46, 47, 48 Situated at Andhapura Village, Attibele
Hobli, Anekal Taluk, Bangalore Disrict. Bounded on: East by: Property
bearing No-46, West by: Property bearing No-49, Morth by: Sy No-5/5,
South by: By Road.

Date : 28.08. 2023 Sdi-Autharised Officer
Place : Bengaluru Canara Bank

.«M ST\

.« TRICHY-THANJAVUR EXPRESSWAYS LIMi. D

attention of the creditors of Trichy- ThanJavur Expressways lelted in FlnanC|aI
Express- Hyderabad Edition, Financial Express-Chennai Edition, Mana Telangana-
Hyderabad Edition, The Hindu Tamil-Trichy District Edition covering Thanjavun
District also. Address for correspondence with IRP. Below details be read as follows:

RELEVANT PARTICULARS

Address—and—e-mait—of theTReg-AddresststFfoor, G
interim resolution professional,| Opp: Raheja IT Mlndspace HUDATechno Enclave
as registered with the Board | Madhapur, Hyderabad, Telangana-500081, India
Email: raghu@ezresolve.in

<

Address—and—e-mait—to—be 1 Address st
used for correspondence| Raheja IT Mmdspace HUDA Techno EncIave
with the interim resolution| Madhapur, Hyderabad, Telangana-500081, India.
professional Email: Trichy-Thanjavurexpressways@ezresolve.in

Interim Resolution Professional

TRICHY-THANJAVUR EXPRESSWAYS LIMITED
Date: 30th Aug 2023  Registration No: IBBI/IPA-002/IP-N00025/2016-17/1004
e: Hyderabad Authorisation for Assignment Valid till 3 No

ma] Q;t#namﬁ%,'ﬂﬁera;:, P;rN;. D-50 (Pért),%ﬁgamiaga! I&a&- !O‘M‘

The betow mentioned borrowers have failed to repay the foan and redeem the gold ornaments
within the stipulated time in spite of several reminders. The Gold Jewellery/ornaments pledged
under the said loan accounts by the below listed borrowers will be sold in public/ Online/ Private
auction atthe Branch premises on 08.09.2023 at 4.00 PM.
Those willing to participate are requested to contact the branch. The Bank reserves the right to
acceptor reject any bid without assigning any reason whatsoever. Please note if the auction does
not get completed on the same day, the same will follow the subsequent days on the same terms
and conditions. If the customer is deceased all the conditions pertaining to auction will be
applicable to nominee/legal heir. The Borrower are hereby notified to pay the up to date interest
and ancillary expenses before the date of auction, failing which the pledged gold ornaments will
be sold and balance dues will be recovered with interest and cost. For any queries and terms and
conditions contact branch

THURSDAY, AUGUST 31, 2023
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NOTICE TO THE MEMBERS FOR 43" ANNUAL GENERAL MEETING

Borrower Name— inctudin ;
] Balance I Mo.of | Grossweigit
Iﬂ Branch Mame & Account No intemiitill date) |Ornaments {f&mu{?tﬁ
- | Sanathnagar Branch' /s Sri Yagna Rs. 2,28,320/-
BM Mobile Industries, (Excluding 9 84.40
No: 9849320467 Prop: Smt. expenses & Grams
Manda Archana charges)
Dater30.08: ; T ~Sdi-Authorized Offit :'eT‘Staté‘Bmk'O‘an'dq,

e TUMKUR VEERASHAIVA CO-OP BANKLTD,

A.O. Dr. S. Radhakrishna Road, S.S. Puram, Tumkur - 572102,
Ph No. : 0816 - 2254394, Fax : 2254027, E-Mail : tvcbank@gmail.com

Co-Op Bank Ltd., under the Securitisation and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002 and in exercise of the power
conferred under Section 13 (12) read with Rule 3 of the Security Interest
(Enforcement) Rules 2002 issued a demand notice dated 23.06.2023 calling upon

the borrower 1. Mr. Shekar K C S/o Late V G Krishnamurthy 2. Mrs. K Sunithal

W/o Shekar K C, both are residing at : No. 231, 14th Cross, M C Layout,
Vijayanagar, Bangalore-560040. to repay the amount mentioned in the notice]
being Rs.78,89,339/- (Rupees Seventy Eight Lakhs Eighty Nine Thousand Three

Hundred Thirty Nine Only) as on 15.06.2023 within 60 days from the date off

receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the
borrower and the public in general that the undersigned has taken possession of the
property described herein below in exercise of powers conferred on him under
Section (4) of Section 13 of the Act read with rule 8 of the Security Interest
(Enforcement) Rules, 2002 on this the 30th day of August of the year 2023.

The borrower in particular and the public in general is hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of
the Tumkur Veerashaiva Co-Op Bank Ltd., Basaveshwara Nagar Branch, for an
amount of Rs.81,12,413/- (Rupees Eighty One Lakhs Twelve Thousand Four
Hundred Thirteen Only) as on 28.08.2023 and interest thereon.

The borrower’s attention is invited to provisions of Section 13 (8) of the Act, in respec

of time available, to redeem the secured assets.

Description of the Inmovable Property: All that piece and parcel of the building|

site bearing No0.231, (Old No.245) in the Layout, the Bangalore City Chickpet House
Building Co-operative Society, Bangalore. Situated at West of Chord Road, and
South of Magadi Road, Near Hosahalli Extension, PID No. 36-5-4 Bangalore.
measuring East to West 70feet and North to South 50 feet, in all measuring 3500
square feet. Bounded by: East: 14th Cross Road, West: Site No.224, North: Site
No.232, South: Site N0.230.

S\

41 H D AL B TAINWNLESES

Dear Memier|s),

Notice is hereby given thal 437 Annual General Meeting [AGM®) of Jindal Stainless
Limited (“the Company”) wil be convened on 227 day of Seplember, 2023 at 11.00 M
through Video Conference ("WC") / Other Audio Visual Means ("OVAMT) facility in
compliance with the applicable provisions of the Companies Act, 2013 and Rules framed
tharaunder, circular dated 28" December, 2022 read with circulars dated 5° May, 2022
13" Jamuary, 2021, 14" December, 2021, 28° Seplember, 2020, 15" June, 2020, 5" May,
202013 April, 2020 and 8" Apnil, 2020 ssued by the Mensiry of Corporate Afairs
{collectively raferrad to as “MCA Circulars”), the SEBI [Listing Obligations and Disclosure
Requirements) Regulations, 2015 and circular dated 5° January, 2023, 13" May, 2022
15" January, 2021 read with circular dated12° May, 2020 issued by the SEBI (collectively
refarred to as “SEBI Circutars”), without physical presence of the Members at a common
VEMUE,

The Notice of the 437 AGM and the Annual Report for the year 2022-23 including therein
ihe Audited Financial Statements for the financial vear ended on 317 March, 2023, are
being sent only by emai to the Members whose email addresses are registerad with the
Company or with thesr respeclive deposilory paricipants in accordance with the MCA
Circulars and the SEBI Circulars. The members can join and parbicipate in the 437 AGM
through VCIOVAM facility anly. The instructions for joining the 437 AGM and the manner of
participation in the remote e-vol ing or e=voting during the 43° AGM are mentioned in the
Motice of 43" AGM. Attendance of the Members of the Company, participating in the 43rd
AGM through VT OAVM facility will be counted for the purpose of reckoning the guorum
u"r::IEF =&-:ti:|n 103 of the I::-:ur"::-anies. Act, 2013, The Hn:djce of the 43' AGM I.-.'iII als-n be

B3E Limitad at I.-.u.w.n t*semu:ha com and the National Stock E:n:nar'.ga c.r India L|r'r '1E|I:| at

WWW.NSEINGEE.Com.

The Members holding shares in physical form who have not registerad their amail
addrasses with the Company and who wish to recanve the Notics of the 437 AGM and the
Annual Repor for the year 2022-23 andfor login details for joineng the 437 AGM through
VCIOAWVM facility including e-voling can now register their e-mad addresses with the
Company. For this purpose they can send scanned copy of signed request lefter
menfioning folic number, compéete address and the email address to be registered along
with sell attested copy of the PAN Card and any document supparting the registered
address of the Member, by amail to the Company at ewestorcared@jindalstainiess com.
Members holding shares in demat form are requested to register their email addresses
with their Depasitory Participant(s) only

For Jindal Stainless Limited
(Navneet Raghuvanshi)
Head Legal & Company Secretary

Place: Gurugram
Date: August30, 2023

Jindal Stainless Limited

(CIN: L26022HR 1580PLCO10201)
Regd. Office: O.P. Jindal Marg, Hesar — 125 005 (Haryana)
Phone Mo.: (01862 222471-83
Email Id.: investorcare@jindalstainiess. com Website: www indalstainless. com
Corporate Office: Jindal Centre, 12, Bhikaijl Cama Ptace, New Delhi- 110 056
Phone Mo.: (017) 28 188345-60, 414682000

Date : 30.08.2023 Sd/- Authorised Officer
Place : Tumkur Tumkur Veerashaiva Co-Op Bank Ltd.

The Indian Express.
For the Indian Intelligent.
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24 ABANS’

ABANS ENTERPRISES LIMITED

Registered Office: 36/37/38A, 3™ Floor, 227, Nariman Bhavan,
Backbay Reclamation, Nariman Point, Mumbai — 400 021.
CIN: L74120MH1985PLC035243 | Tel No.: 022 — 6835 4100
Fax: 022 — 6179 0010 Email: compliance@abansenterprises.com
Website: www.abansenterprises.com

NOTICE OF 37™ ANNUAL GENERAL MEETING TO BE
HELD THROUGH VIDEO CONFERENCE (VC)/ OTHER
AUDIO VISUAL MEANS (OAVM), REMOTE E-VOTING

Notice is hereby given that the Thirty Seventh Annual General
Meeting (“AGM”) of the Members of Abans Enterprises
Limited (“The Company”) is scheduled to be held on
Wednesday, September 27, 2023 at 11.45 A.M. (IST) through
Video Conferencing (“VC”) / Other Audio Visual Means (“OAVM”)
to transact the business, as set out in the Notice of the AGM in
compliance with the applicable provisions of the Companies Act,
2013 read with General Circular Numbers, 14/2020, 17/2020,
20/2020, 02/2021, 19/2021, 21/2021, 02/2022 & 10/2022 issued
by the Ministry of Corporate Affairs (MCA) and Circular number
SEBI/HO/CFD/CMD1/CIR/P/2020/79, SEBI/HO/CFD/CMD2/
CIR/P/2021/11, SEBI/HO/CFD/CMD2/CIR/P/2022/62 and SEBI/
HO/CFD/PoD-2/P/CIR/2023/4 issued by the Securities and
Exchange Board of India (SEBI) (hereinafter collectively referred
to as "Circulars"), without the physical presence of members at a
common venue, to transact the business as set out in the Notice
convening the ("AGM”).

The Notice of the AGM along with the Annual Report for the
Financial Year 2022-23 will be sent only by electronic means to
those Members whose email addresses are registered with the
Company / Depositories. The said Notice and the Annual Report
will also be available on the Company’s website i.e. compliance@
abansenterprises.com, on the website of the Stock Exchanges
i.e. BSE Limited at www.bseindia.com and MSEI Limited at www.
msei.com and on website of the e-voting platform at https://www.
evoting.nsdl.com. The instructions for joining the AGM will be
provided in the Notice of the AGM. Members attending the AGM
through VC / OAVM shall be counted for the purpose of reckoning
the quorum under Section 103 of the Companies Act, 2013.

The Company is providing remote e-voting facility (“‘remote
e-voting”) as well as e-voting system during the AGM (“e-voting”)
to all its Members to cast their votes on all the resolutions set
out in the Notice of the AGM. The detailed procedure for remote
e-voting / e-voting and login details for e-voting will be provided in
the Notice of the AGM.

Members holding shares in physical mode or who have not
registered their email address with the Company /Depository
are requested to register the same with the Company or RTA
by sending email at compliance@ abansenterprises.com and
support@purvashare.com respectively. Members may also
directly register their e-mail address and mobile number through
their depository participants.

By order of the Board of Directors
For Abans Enterprises Limited
Sd/-

Abhishek Bansal

Place: Mumbai

Date: August 30, 2023 (Managing Director)

CCL Products (India) lelted

CIN - L1 111IJHF‘1WH1PL1 00

oo

CINTINENTRL Registered Office: [ ir AP - 522 330
COFFEE Winbisite: wiw .Irll._._. i

NOTICE OF PUSTAL EALLﬂT

Members are hereby informed that pursuant to Section 110 read with
Section 108 and other applicable provisions, if any, of the Companies Act,
2013, read with Rule 20 and 22 of the Companies (Management and
Adrinistration) Rules, 2014, Regulation 44 of the SEBI (Listing
Obligations and Disclosure Reguirements) Regulations, 2015, General
Circular No. 11,2022 dated December 28, 2022 read with General
Circulars No. 14/2020 dated April 8, 2020 and 17/2020 dated Apnl 13,
2020, and other General Circulars issued by the Ministry of Corporate
Affairs ("MCA®) and the Circulars issued by SEBI, the approval of members
of the Company is sought to transact the following business by the
process of postal baliot and voting by electronic means { remote & voting).

1.Appointment of Sri Sudhakar Ambati (DIN:01080550) to the office of
Independent Director of the Company

The Postal Ballot Notice is available on the website of the Company, i.e.,
www.cclproducts.com and on the website of CDSL, www.cdslindia.com.
The company has dispatched the postal ballot notice on Wednesday,
August 30,2023 only through electronic mode to those members whose
e-mail addresses are registered with the company or depositories and
whose names are recorded in the register of members of the company or
in the register of beneficial owners maintained by depositories as on
Thursday, August 24, 2023("Cut-off date™)

The company has engaged the services of CDSL to provide remote voting
facillity to its members. The remote voting period commences on
Thursday, August 31, 2023, at 9:00 AM. and will end on Friday,
September 29, 2023 at 5:00 PM. The voting module shall be disabled by
COSL thereafter and the remote e-voting module shall close, and the
members intending to cast their votes shall not be allowed to do so beyond
the said date & time, the voting rights of the members shall be in proportion
to the shares held by them in the paid-up equity share capital of the
company as on cut-off date. The communication of assent or dissent of
members would fake place only through remote voting system. Further, if
already registered with COSL for remote e-voting then you can use existing
User ID and Password for casting yvour vote, You may also approach the
Company for required assistance in connection with generation of User 1D
{ Password in order to exercise your night to vote,

Only those members whose names are recorded in the register of
members of the company or in the Register of beneficial owners
maintained by the depositories as on the cuf-off date, will be entitled to
cast their votes by remote e-voting. Once the vote on resolution is cast by
the members, he/she shall not be allowed to change it subsequently.
Further, since the proposed business is to be transacted by way of postal
ballot, no physical meeting shall be held in this regard and hence the
question of voting at the meeting and information on matters incidental
thereto does not anse.

Members who have not registered their email addresses are requested to
register the same with the Company’s Registrar and Share Transfer Agent/
their Depository Participants in respect of shares held in
physicalfelectronic mode, respectively. They may also contact the
Company Secretary of the Company at investorsi@continental. coffes.

The Board of Directors of the Company have appointed Mr. M B Suneel,
Practising Company Secretary (M. No. 31197 and CP: 14449), as the
Scrutinizer for conducting the voting process in a fair and transparent
manner.

The Scrutinizer will submit his report to the Chairman of the Company or
any other person duly authorized by him, after completion of scrutiny of
the votes cast electronically. The results shall be announced within 48
hours from the conclusion of the e-voting process and will be displayed on
the Company’s website ‘www.cclproducts.com’. on the website of COSL,
www.cdslindia.com. Further, the same will be intimated to the Stock
Exchanges, i.e., NSE & BSE and to the Venture Capital and Corporate
Investments Private Limited, Registrar and Share Transfer Agent of the
Company

For details relating to voting, refer to Postal Ballot Notice. In case of any
gueries, you may refer the Frequently Asked Questions {"Fl'!l.DS“]- far
Shareholders and e-voting User Manual for Shareholders available at
download section of https./'www.evotingindia.com. All grievances
connected with the facility for voling by electronic means may be
addressed to Mr. Rakesh Dalvi, Manager, (CDSL) Central Depository
Services (India) Limited, A Wing, 25th Floor, Marathon Futurex, Mafatial
Mill Compounds, N M Joshi Marg, Lower Parel (East), Mumbai - 400013
or send an email to helpdesk.evoting@cdslindia.com or call
1800225533,

Further, members may also contact Ms. Sridevi Dasari, Company
Secretaryand Compliance Officer of the Company for any concemn
connected with voting by postal ballot including voting by electronic
means at the Corporate Office of the Company or by writing an e-mail to
investors@continental.coffee.

By Order of the Board

For CCL Products (India) Limited

Sd/-

Sridevi Dasari

Company Secretary & Compliance Officer

Place: Hyderabad
Date: 30.08.2023
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